Upen Court

GENIK AL ADMINISTH ATIVE TR IBUNAL
ALBARAB A BENCH
Origingl Application No, 1039 _of L1999
Allahabad this the_l5th day of 3zeptember _ 1999
Hon'ble Mr.a.Kel. Nagvi, Member { J )

Phool Chand Pal @ Pooran Lal Pal son of Late Moti

Lal Pal, Resident of 179 Uttari Lokpur, Naini,

Allahabad.

Acplicant

By advocate shri B.N. singh

vVersus

1. Union of India through the secretary, Ministry
of Defence, Government .of indig, New Delhi,

2. Chief Engineer, tngineering Branch, &rmy Head
Quarter, AeHe WeldeFio 4o PO. Kashmir House, New
Delbhi, ;

3, Chief Engineer, Head Ww rter, Eastern Command,
Engineers Branch, Fort Wwilliam, Calcutta-21.

4., Garrison Engineer, 859 Engineering works section,
G/o 99 APU.

5. Commander works Engineers {(CWE), Tezpur.

hespondents
(e
.00..‘.0...;‘9.2/-
-
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ohri Lal Mani 3ingh submitted on admission
of the O.A. with the prayer to direct the respondents
to appoint the applicant under die in harness. The
applicant mentions himself to be son of Late soti Lal
who is said to have died while under employment of
Garrison Engineer = respondent no.4 on 03.3.89 when
the applicamt came to know of death of his father,he
approached the respondents for his appointment as a

case of depsndant of the employee who died in harness.

2. Annexure nNo.4A=> mentions that the application
of the applicant = Phool Chand Pal dated 29.12.199 has
been forwarded by shri MeK. Arora, Major, Garrison Engineer
and the same is pending since 10th June, 1996. The res=
popdents are airected to pass reasoned and speaking order
on this application under intimation to the applicant =
Phool Chand Pal, within the period of 4 months from the
date of communication of this order. The U.a. is finally

disposed of at the admission stage with the above direction,

Member ( J )
/ Mo o/



